Motion Re. atrocities being committed

August 19, 1991

on the Scheduled Castes and Scheduled
Tribes and Other Weaker Seclwns oj

the Saciety in the country

[T Mﬁon]

SHRI RAM VILAS PASWAN :
What is the Government doing for
Scheduled Castes and Scheduled
Tribes. If such is the response of the
Government to the problem, then my
party is not satisfied with the reply
of the Government. Mr. Speaker, Sir,
at least the Hon. Minister of Home
Affairs should issue an appeal to the
countrymen not to repeat such heinous
atrocities and should also condemn

these incidents in strong terms.
|English)

MR. DEPUTY SPEAKER : Arc
you withdrawing the Motion ?
{ Translation]

SHRI RAM VILAS PASWAN:
Mr. Depuiv Speaker, Sir, I withdraw

[English)

SHRI S.B. CHAVAN : In fact, in
my reply I have already made an
appeal. I can repeat it.

MR. DEPUTY SPEAKER : Has
the Hon. Member leave of the House
to withdraw his Motion 7 -

SEVERAL, HON. MEMBERS :
Yes.

The Motions was, by ‘lgave, withdrawn.

e ————————————

STATEMENT BY MINISTER

Incident of violence/Arsom in the
House of Shri Ram Vilas Paswan on
22.5-1991

|English)

THE MINISTER OF HOME
AFFAIRS (SHRI S.B. CHAVAN) :
1 wish to apprise the Hon’ble Mem-
bers of this August House about the
incident of violence and arson which
took place in the house of Shri Ram

Vilas Paswan, Member of Parliament,
in the early hours of 22nd May, 199].

As the news of the tragic assassina-
tion of Shri Rajiv Gandhi started per-
colating, a crowd began gathering in
front on 10, Janpath. The crowd be-
came increasingly cmotional and res-
tive. At about 1.00 AM. on 22nd
May, 1991, when the Hon'ble Presi-
dent of India came to visit 10, Janpath,
the crowd tricd to obstruct him from

cntering 10, Janpath.

By about 1.30 A.M., the number of
the crowd swelled to about 2000/ -
2500. The crowd was highly agitated
and frenzied and were shouting slogans
against various political leaders.

About 500 members of the crowd
went to the neighbouring bungalow
which happened to be the residence
of Shri Ram Vilas Paswan. They broke
open the gate and assaulted the CRPF
Jawans. Some of them entered the gate
by jumping the boundary wall and
set some articles on fice. They also
damaged the doors, windows, T.V. sct
and some articles inside the house.
They also assaulted and pelted stones
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upon police officials as a result nf
which DCP, New Delhi and other
police officials sustained injuries. Find-
ing no alternative, the police fired 3/4
shots in air with a view to disperse
them. The Fire Brigade reached the
spot and extinguished the fire.

A case under sections 436/341/
353/186/132/147/248/149/506 1PC
was registered at PS Tughlak Road
vide FIR No. 116 dated 22nd May.
1991. The police took into possession
some burnt curtains, a broken TV,
set and some damaged house-hold
articles as case property. The case is
under investigation and four persons
have been arrested. The police are
not sparing any efforts to bring the
tuilty to the book.

[Translation)

SHRI RAM VILAS PASWAN
(Rosera) : Mr. Chairman, Sir, I would
like to know from the Hon. Minister
that .. (Imterruptions) .. 1 want to
know only two things from the Hon.
Minister. The same thing has also
started happening to their Members.
They are concerned because it is hap-
pening to their members like Shri Chi-
dambaram and Shri Sciendia. This
attitude on their part is not good in
my case. I want to ask only one thing.
The thing is that is the police had
started firing when the moh gathered
outside and continued firing in the air,
neither my property would have been
burnt nor my gate would have been

broken .. (Interruption) ..

[English)

SHRI A. CHARLES (Trivind-
rum) : The Hon. Speaker gave a rul-
ing that whenever a stalemcnt is made
by an Hon. Minister, no charifications
will be sought. T want to know under
what rule you are permttmg the Hon.
Member ?

[Translation)

SHRI RAM VILAS PASWAN :
That is why I want to know from the
Hon. Minister whether it is a fact that'
a revolver and a sum of Rs, 18,000
were recovered from the person who
was apprehended? Who was that
man ? Sir, the poor are being victimis-
ed. Nobody is bothered for them. My
house was burat and at this time, it
1S not proper on the part of the Hon.
Minister to give such a statement in
the House.

[English)

SHRI BASUDEB ACHARIA
(Bankura) : Sir, he should reply.

SHRI CHANDRAIJIT YADAV
(Azamgarh) : We are net asking any
question. But he himselt is mmlveﬂ
He is an Hon. Member of the House.
If he wants to know anything, T think
the Home Minister should have no
objection. (Interruptions)

SHRI SB. CHAVAN: You are

starting a wrong practice. So far there
is no clarification on a Statement.

SHRI CHANDRAIJIT YADAV:
What [ am saying is, don't make it
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SO Imhnicni I am sorry, .you are
_ it more technical. (lm p—
. )y CHJHARD .P 1T

MR. DEPUTY mm i hnvc
ahotcldmﬂ\ebeg:ulmnselfby
tequesting . Paswanji that whenever a
staterpent_ is. made, neither a clarifica-
tion could be asked nor any. further
elucidation could be made. I made it
very clear.

SHRI, RAM VILAS PASWAN : 1
am 3 point of order..
Transiation)

You .are  Han, Deputy dSpeaker.
JFt-- may not .be- possiblc an your
part. to know each and every-
thm.[canﬂmwmumepmudurc
M.Sdaysagomwhdlﬁleﬂm
Speaker had given a ruling from this
very. Chair. that whenever a statement
is made n the House by an Hon.
Minister. an Hon. Member can put
munnum two questiors. Can you say
that | that. ruling, never, before
this ‘the Minjster made such a
statement in the House and that such
a clasification 'was not:soeght ?. I want
2 guling from, the Chair. in this regard
i o {Imterruptions). .. If -this thing
gd,qntahphnchu then let m«

thmll it was there carlier then

there -shoyld. be. no speh discrimine-
tIOI'I .. (Interryptions) . .

[Englidh]

_SHRI PM. SAYED (Lahln
M). ;¢ a8 _not a8 .2 maites of
rule.

GHH CHANDEATEPT YADAY -
1&%#%‘%‘“ wintief of

rule. But the Home Minister should
not make it so techmical. Here oncv-
Hon. Member himself is involvad
whose house was attacked and there
was danger. If he wants to know some-
thing, from the Home Minister, he

should not make it techmical. ..
(Interruptions) .. Mr. Charles, you
always jump up. .. (Interruptions) .

Don’t make it so technical.
[Translation)

DR. LAXMINARAYAN PAN-
DEYA (Mandsaur) : Mr. Deputy
Spcaker, Sir. the hon. Member is in-
volved in this incident. Therefore. he
should be allowed to seek a clarifica-

SHRI RAM VILAS PASWAN:
Had such a thing happened to any of
his party colleagues, had this thing
happened to Shri Scindia, they would
net have allowed the House to carry
on its business for the whole day.
Recently, their members went to the
well of the House whea Shri Chidam-
baramji was attacked. Bat in my case,
he is giving a statoment after two
months because 1 belong to weaker
section. Even then he is not giving full
details. If this is the way thoy run the
Government, let them sun. I can stage
a walk out also against the attitude of
the Government .. (Interruptions).

- EIRasl oo

IF'HIH"'] ' ;

SHRI §. B. mmm-w him
write to me. Iwﬂtﬁnﬂont (WW-

ruptions) . .



Sravana 28, 1913 (Saka)

Statement by Minister 291

"SHRI BASU DEB ' ACHARIA:
“YWhy he is so rigid?

" SHRI. CHANNDRAJEET YA-
DAV T am making a very responsible
statement. About three weeks before.
a Minister made a statement and the
Chairman Col. Ram Singh, was in the
Chair and he decided and said ‘T am
allowing four clarifications from Mem-
- bers, one from each party’. .. (Inter-
' ruptions) .. Here a member was
attacked, his house was attacked.
Then the Minister was saying., ‘Don’t
sef & wrong precedent.

SHRI BASU DEV ACHARIA : He
asked a question,. the Minister must
reply .. (Interruptions) ..

SHRI S. B. CHAVAN: Hon.
Member Shri Ram Vilas Paswan has
taken-a very personal view because he
happens to be from the weaker sec-
tions. That is why 1 am taking this
posmonthatsmcehehassmdths I
have to say that I don’t have any
readymade information with me.

[Tmns!auon]

SHRI RAM VILAS PASWAN
Whatever I am saying, T am saying in
my capacity as a Member of the
House. There is no question of weaker
section8. T am a Member of this House.
Two months have elapsed since this
incident took place.

SHRI S. B. CHAVAN: No. in
reply to your question, T repliod: that
the requisite information is not avail-
able with me at the moment. Let him
write to me, T will give a reply.

[Englnh]

SHRI BASU DEV ACHARIA:
The incident took place op the 22nd

and yon ‘have no lrl:formuon
(Interruptions) .

At this stage, Shri Ram Vilas Paswan
and some other Hon. Members leﬁ
the House. .

MR. DEPUTY ,SPE.A,KER; |
request the Hon. Members kindly to
have their seats. Kindly have your
seats. I request Shri M. M. Jacob, the
Minister of State in the Ministry of
Home Affairs to make a Statement
regarding incident that took place near
the Boat Club Lawns on 13-8-91.

Incident mear the Boat Club Lawns
at New Delhi on 13-8-1991
[English)

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND
MlN]STER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB) : I wish to
apprise the Homowmrable Members of
this augnst House about the mcﬂent
which took place at the Boat Club
lawns on 13-8-1991.

‘On 13-8-1991, aboat 300 Kastuuiri
migrants collected at India Gette with
the intention of sitting on a 48 hour
“Dhama” on the Boat ‘Club’ lawns.
They were escorted by, the Delhi
Police from TIndia Gate upto | the » place
of “Dharna”, near thc Ra]palh-lmpﬂ!h

crogsing.

1

‘Suddenly, the mugmntshecmhe Vio-
lent, broke through the police baricade
and began to run towards the Paria-
ment House, They were waried by the
Delhi Police and . stopped ahowt 100



